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Reviewing the work C Dot 

240 SHRI BHUVNESH CHATUR-
VEDI: Will the Minister of COMMUNI-
CATIONS lie pleased to state: 

(a) wkettter Government are 
reviewing the work of C-DOT; and 

(b) if so , what steps have been taken 
by Government in this regard? 

THE Moasrm OF STEEL AND 
MINES WITH ADDITIONAL CHARGE 
OF TH® MINISTRY OF LAW AND 
JUSTICE (SHRI DINESH GOSWAMI)-
:: (a)  Yes,, Sir. 

(b) An expert Committee has been, set 
up for the assessment and evalua-ton of 
Centre for Development of Tele, matics 
and the review is in progress. 

All-party Conference on Punjab 

241. SHRI BHUVNESH CHATUR-
VEDI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

Ca). by when, an All-Party Con-
ference on Punjab is proposed to be 
called; and 

(b) what preparation have been made 
for such' a Conference? 

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHAM-
MAD SAYEED): (a) and (b) An All-
Party meeting on Punjab has already been 
held on 17th December, 1989 in New 
Delhi. This was followed by an All-Party 
Rally on Punjab held at Ludhiana on 11th 
January, 1990. 

Development Board for Konkan region 

243. SHRI PRAMOD MAHAJAN: 
Will the Minister of HOME AFFAIRS 
be, pleased to state: 

(a) whether it is a fact that Gov-
ernment are considering to amend the 
Constitution in order to give Develop-
ment Boards for Konkan region in 
Maharashtra; 

(b) if so, what are the details in this 
regard; and- 

(c) if so,, what are the reasoDs 
therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD 
SAYEED): (a) to (c) The Government of 
Maharashtra have made two proposals—
the first proposal is for establishment of 
separate Development Boards for 

Vidarbha, Marth-wada and the rest of 
Maharashtra as envisaged in article 371 
(2)i of the Constitution and the second 
proposal is for amending article 371 (2) 
(a)' so as to include a specific provision-
for establishment of a separate 
Development Board for Konkan also. 
However in deference to the wishes of the 
State Government, it has been decided to 
defer consideration of the second proposal 
and expedite action 

 


